
1 

 

WP(C). No.124/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

26.05.2015 

 

 Heard Ms. R. Dutta, learned counsel appearing for the 

petitioner and also Mr. R.Deb Nath, learned CGC appearing for 

the respondents.  

2. Issue notice returnable 4(four) weeks.  

3. Petitioner is to take steps for service of notice to 

respondents No. 1 and 2 by registered post with AD within 

5(five) days.  

4. In support of the interim prayer, Ms. R.Dutta, learned 

counsel appearing for the petitioner contended that the 

petitioner was appointed as Safaiwala in the office of the 

Cantonment Board, Shillong by respondent No.3 vide letter 

dated 12th May, 1992. Later on the petitioner was appointed as 

Peon. It is also stated in the writ petition that the service of the 

petitioner as Peon had been confirmed but for the reasons best 

known to respondents No. 1 and 2, the petitioner had been 

transferred as Mali vide order dated 12th June, 1996. Against 

the said order transferring the petitioner from Peon to Mali, the 

petitioner had approached the authority of the Cantonment 

Board, Shillong. Ms. R. Dutta, learned counsel appearing for 

the petitioner further contended that the petitioner had been 

informed that his case will be considered as and when the post 

of Peon is available. A vacancy in the post of Peon had arisen in 

the Shillong Cantonment Board and an advertisement dated 

04-11-2014 had been issued i.e. impugned advertisement 

inviting applications for appointment to one post of Peon in the 

Cantonment Board. It is also alleged in the writ petition that 

the said post of Peon has been reserved for ST category. Ms. 

R.Dutta, learned counsel appearing for the petitioner by 

placing heavy reliance on the decision of Hon’ble the Apex 

Court (Constitution Bench) in Post Graduate Institute of 
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Medical Education and Research vrs Faculty Association 

and ors (1998) 4 SCC 1, contended that lone post cannot be 

reserved. She also further contended that reserving the said 

lone post of Peon for ST will amount to 100% reservation. It is 

also further stated in the writ petition that the interview of the 

candidates for the said lone post of Peon advertised in the 

impugned advertisement dated 04-11-2014 will be held on 27th 

May, 2015 and 28th May, 2015.  

5. On considering the peculiar nature of this case and also 

hearing the submission of Ms. R. Dutta, learned counsel 

appearing for the petitioner, this Court is of the considered 

view that an interim order is called for. In the interim, it is 

provided that there shall be no interview of the candidates for 

the said lone post of Peon advertised in the impugned 

advertisement dated 04-11-2014 until further order. Registry is 

directed to furnish a copy of this order to the learned counsel 

appearing for the parties forthwith.  

 List this case on 23-06-2015. 

 

 

JUDGE 

 

S.Rynjah  



CRP. No.2/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

26.05.2015 

 

 

 As prayed for by Ms. R. Dutta, learned counsel 

appearing for the petitioner, list this case on 01-06-2015. 

 

 

JUDGE 

 

S.Rynjah 



MC[WP(C)] No. 108 of 2015 
in WP(C). No.123/2015 

 
 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
26.05.2015 

 

 

 In view of the order passed in WP(C) No. 123/ 2015 

dated 26-05-2015, this Misc. Case also stands disposed of.  

 

  

 

JUDGE 

 

S.Rynjah 

 



MC[WP(C)] No. 109 of 2015 
in WP(C). No.124/2015 

 
 
 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
26.05.2015 

 

 

 In view of the order passed in WP(C) No. 124/ 2015 

dated 26-05-2015, this Misc. Case also stands disposed of.  

 

  

 

JUDGE 

 

S.Rynjah 



WP(C). No.123/2015 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

26.05.2015 

 

 Heard Mr. S. Banik, learned counsel appearing for the 

petitioner and also Mr. K. Paul, learned CGC appearing for the 

respondents.  

 Issue notice returnable 01-06-2015.  

 No formal notice need be issued as respondents have 

entered appearance through learned CGC.  

 Interim order had already been passed in the similar 

writ petitions. Accordingly, as an interim measure it is 

provided that the operation of the impugned order dated 31-

12-2014, shall remain suspended till the returnable date.  

 List this case on 01-06-2015.  

 

 

JUDGE 

 

S.Rynjah 



CR(P) No.3/2015 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

26.05.2015 

  

  As prayed for by the learned counsel appearing for the parties, 

list this case on 01.06.2015.  

 

JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



FA No.1/2015 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

26.05.2015 

  

  Mr. HL Shangreiso, learned counsel submits at the Bar that Mr. 

S Sen conducting counsel for the appellant has some personal difficulty and 

accordingly prayed for passing over this case for two weeks. 

  Prayer is granted. 

  List this case on 09.06.2015.  

 

JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



MC (WP(C) No.110/2015 
In WP(C) No.125/2015 

BEFORE 
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 

 
26.05.2015 

  

  In view of the order passed today in WP(C) No.125/2015, this 

misc. case also stands disposed of.  

 

JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C) No.78/2015 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

26.05.2015 

  

  As prayed for by Mr. S Sen Gupta, learned GA appearing for 

the respondents, further four weeks’ time is granted as a last chance for filing 

affidavit-in-opposition. In case the respondents fail to file their affidavit-in-

opposition within the period indicated above, this writ petition shall be taken 

up for disposal on the materials available on record.  

 List this case on 23.06.2015.  

 

JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



WP(C) No.83/2015 
BEFORE 

THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH 
 

26.05.2015 

  

  As prayed for by Mr. S Sen Gupta, learned GA appearing for 

the respondents, further three weeks’ time is granted for filing affidavit-in-

opposition.  

 List this case on 16.06.2015.  

 

JUDGE 

Lam 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


